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BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI

O.A. NO. 665 OF 2023

IN THE MATTER OF

Nirmal Singh Chahal ..Complainant
Versus

State of Punjab & Others ..Respondent

WRITTEN SUBMISSION BY NIRMAL SINGH CHAHAL, PRESIDENT,
FARID ENCLAVE WELFARE SOCIETY, FARID ENCLAVE, KOTKAPURA
ROAD FARIDKOT, PUNJAB

Sir,

I had submitted an application in your court being
the President of “Farid Enclave Welfare Society, Farid
Enclave, Kotkapura Road, Faridkot (Punjab-151203) ",
regarding dropping of untreated sewerage water into
Langeana Drain passing near the colony due non-
functioning of sewerage treatment plant of the colony and
sale of Plantation area reserved for the treated water of
STP, of which Application No.665 of 2023. In this regard,
in your court, being President of the Farid Enclave
Welfare Society, I am submitting this supplementary reply

to the Hon'ble Court for the following reasons:-

1. The orders issued by the Hon’ble Court on date-
07.10.2025, have not been implemented. As per the
orders of the Hon’ble Court, orders have been passed
to form RWA alongwith all the transferees of the

project to Respondent No.4. But no action has been
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taken by Respondent No.4 so far in this regard and an
attempt is being made to declare the society formed
by some houses to keep the colony running and for the
maintenance of the colony as RWA. I have submited
detailed information in my previous reply 1in the

Hon’ble Court

2. Respondent No.5 was ordered to completely remove
the illegal encroachment on the Green Belt as per the
orders issued Dby the Hon'ble Court on date-
07.10.2025. These orders have not been fully complied
with yet. I have already submitted the photographs in
this regard to the Hon'ble Court. Apart from this, no
action has been taken regarding the removal of the
bathroom built for private use of Hotel Shahi Haveli
in the Green Belt, instead of the actual location of

the public bathroom.

3. Since the establishment of Hotel Shahi Haveli,
Consent to Establish (NOC) and Consent to Operate
(CTO) has never been obtained from the Punjab
Pollution Control Board. That this reply has been
obtained through RTI —received from the Punjab
Pollution Board which is attached herein as PA-1. In
this way, the environmental norms are being violated
and ignored by Hotel Shahi Haveli. This Hotel Shahi

Haveli is illegally occupying the green belt.

4., As per the Letter No.SEE (HQ-2)/2021/64 Dated
02.02.2021 of Punjab Pollution Control Board, some

rules have been notified for establishing
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hotels/motels/Banquets etc. which are attached herein
as PA-2. As per Sub rule 1.1 Effluent Treatment Plant
of rule number 1 of these rules requires that there
should be effluent/sewage treatment plants
(ETPS/STPs) in the premises of the
hotel/motel/Banquets which are not connected to the
sewage system of a city. However, the Hotel Shahi
Haveli does not has its own effluent/sewage treatment
plants (ETPs/STPs), and for the last 15 years they
have been discharging their effluent/sewage wastage
into the colony’s Domestic Sewage Treatment Plants
(STPs), and which was being discharged into the
Langeana drain, 1n which regard an application has
been filed in the Hon'ble Court. Thus, 1like this
Hotel Shahi Haveli is completely violating the rules

of the Punjab Pollution Control Board.

5. A notice was also issued to Hotel Shahi Haveli for
violating the rules of Punjab Pollution Control Board
vide letter No.768 dated-07.03.2025 of Punjab
Pollution Control Board. On this notice, some
instructions were issued vide letter No.1089 dated-
03.04.2025 of Punjab Pollution Control Board, giving
opportunity of personal hearing to Hotel Shahi
Haveli. But till date these instructions have not
been followed nor has any further action been taken
by Punjab Pollution Control Board. Both the letters

are enclosed as PA-3 and PA-4 respectively.

6. As per the Point 1 of sub rule 6.1 Infrastructure

Requirement of Rule 6 issued for establishment of
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hotels/motels/Banquets etc. vide letter no.SEE (HQ-
2) /2021/64 Dated-02.02.2021 of the Panjab Polluction
Control Board, the hotels/motels/banquets should have
their own parking. But construction has been done at
the place of parking by Hotel Shahi Haveli and the
land of the Forest Department along the road is being

used as parking.

7. As per Rule 6, Sub Rule 6.1 Infrastructure
Requirement, Point 3 Fire Safety,
Hotels/Motels/Banquets should have arrangements for
Fire Safety and should have Fire Safety Certificate
from the Competent Authority. But as per information
received through RTI, Hotel Shahi Haveli does not
have Fire Safety Certificate. The reply given by the
Competent Authority in this regard is attached herein

as PA-5.

It is clear from the abovesiad that Hotel Shahi
Haveli 1s being run without obtaining, Punjab
Pollution Control Board’s Consent to Establish (NOC)
and Consent to Operate (CTO) and is not following the
notified rules and 1instructions of the Punjab
Government. By violating and ignoring the
environmental rules, this hotel 1is also harming the
environment and it is also having a very bad impact
on the people 1living nearby and the people coming

inside the hotel.
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Praxer:

Keeping in view the facts and circumstances, most
respectfully and humbly, it 1s requested to this
Hon’ble Court that: -

1) The 1illegal encroachment of the green belt by
Hotel Shahi Haveli should be removed and the private
bathrooms of the hotel Dbuilt 1in the green belt,

violating of the rules, should be removed.

2) Due to the wviolation of environmental regulations
by Hotel Shahi Haveli and the mismanagement of the
environment, legal action should be taken against

this hotel.

3) That Hotel Shahi Haveli has been mixing the
effluent/sewage wastage 1in the Sewage Treatment
Plants (STP) of the colony without before treating
it, for the 1last 15 years and which further was
mixing with the natural water body in the drain close
to it. And regarding which the case 1s pending in the
Hon’ble Court, and the appropriate legal action be

taken.

4) By not considering our society as RWA, the
responsibility of running the STP and management of
colony, may be given to the B.D.A. (Bathinda
Development Authority, Bathinda) and colonizers till
the time, the colony is not handed over in a legal

manner.
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5) The sewerage treatment plant of the colony may
be got operated and 14 kanal plantation land may be

got recovered.

6) By deciding the capacity of STP of colony as per
new circumstances again, according to that, a new STP

plant may be got installed.

7) A strict legal action may be taken against the
officials of the B.D.A. (Bathinda Development
Authority, Bathinda) and colonizers, who had tried to
mislead the Hon’ble Court by presenting the wrong

facts.

8) The restriction put registry after purchase of
plot in the colony and on electricity connection, may

be removed.

9) The owners of Hotel Shahi Haveli has been violated
the rules defined u/s 20(4) of PAPR ACT, 1995
(Punjab-Apartment Property Regulation Act, 1995) and
the illegal occupation on green belt has been removed
u/s 39(2) of PAPR ACT, 1995 (Punjab-Apartment
Property Regulation Act, 1995). So a FIR may be
registered against the owner of Shahi Haveli Arsh
Sachar and others and also their properties must be
attached so that expenditure for demolishing illegal

occupation may be recovered.

With thanks,
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Date:19-01-2026

Place: Farid Enclave Phase-1 and 2,
Kotkapura Road,

Faridkot (Punjab)-151203

Complainant.....

/4

Niramal Singh Chahal
President, Farid Enclave Welfare Society,
Farid Enclave, Kotkapura Road

Faridkot (Punjab)-151203
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PUNJAB POLLUTION CONTROL BOARD

PA-1

No.1022 Date-08.12.25
To,

Shri Jasjeet Singh s/o Shri Sukhwant Singh,
Kothi No.153, Farid Enclave,

Kotakpura Road, Faridkot.

Mobile No.-95010-23871

Subject:- Régarding obtaining information under Right to
Information Act-2005.

Reference:- Regarding your RTI Date-24.11.2025

The information sought in the above said Subject and Reference is
as per the following:-

/ Sr. / Information Sought Reply
No. B A =
1. Please provide attested copies of the | To obtain a certified copy of

action taken and report made by your | the report of the proceedings
Office, after the show cause notice |of the private hearing
was issued vide your Office’s Letter regarding the information
No.768 Dated-07.03.2025 to Hotel [ sought, you have to deposit
Shahi Haveli built on Kotakpura- | Rs.2 per page (2 pages) and

Faridkot Raod. photocopy of Rs.4/-, as per

2. Please provide a certified copy of the | the rules of RTI Act, 2005.

investigation report that has been

conducted based on the above said

notice.

3. |Based on the above said notice, if
any officer or team from your office

has visited the concerned Hotel,

%s?xmuvmsm
T VING KGM e

'NOTARY PUBLIC KOTKAPURA
App: by Geviof india Regd. No.3114

19 w16
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/ 1
please provide the certified copies of

the reports recorded in your records

of those visits.

i

please provide the certified copies of
the

concerned party Hotel Shahi Haveli in

the evidence submitted by

The information belongs to é
third party. A letter has been
written to the third party for

connection with the above said approval regarding the
notice, which is‘ recorded in your | information.

records. |

Please provide certified copies of [ No  Pollution Clearance

Consent to Establish (NOC) and
Consent of Operate (CTO) for the
Hotel Shahi built
Kotakpura-Faridkot Road, issued

Haveli on

by your office.

Certificate has been issued
to Hotel Shahi Haveli.

— "

Please provide certified copies of
Consent to Establish (NOC) and
Consent of Operate (CTO) for the
Hotel Shahi built
Kotakpura-Faridkot Road, issued

Haveli on

by your office.

: _
As per List No. /QO (AR _

Please provide attested copies of the

rules under which the sewage waste

and kitchen waste and solid waste of
mérriage
palace/marriage be

connected to this STP (Sewage

a hotel/mini
palace

can
Treatment Plant) of a c‘olony,' to
which STP (Sewage Treatment Plant)
has been issued NOC for Domestic

use.

Regarding the information
sought, it is being written ltha’[
a certified copy of the rules
hotels/mini

applicable in

marriage palace/marriage
palaces etc. has already been
this
office’s letter No.961 dated-
18.11.2025 (RTI No.224511).

sent to you 'through

ATTESTED

l‘ —
. e be 4
%KUMW
NOTARY PUBLIC KOTKAPURA
App; by Gavta Pidia Regd: Ne.dt14

19 Jaw g5 1911126
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j .
Please provide attested copies of the
rules as per which that can be taken

on the Hotels which are being run

without having the Consent to
Establish (NOC) and Consent to
Operate (CTO) issued by your office.

Regarding the information
sought, it is being written that
action is taken against units
not functioning as per the
rules under the provision of
the Water Act, 1974, Air Act,
1981 and " Environment
Protection Act, 1986.

Therefore, you are hereby directed to deposit the ',‘fee

(photocopy charges Rs.4/- and registration charges Rs.56/-)
'~ totalling Rs.60/- in this office through bank draft/cheque/IPO as
per the rules of RTI Act, 2005 regarding the information sought, so

that the information sought by you can be disposed of in time.

Sd/-Environment Engineer

ATTESTED

TRUE TRANSLATED VERSION
Cmidoiot—"

NOTARY PUBLIC KOT:A:UI;A“
of india Regd, No.3114
APR: oy Govtol ndia Regd. No )Qh/lé

19 JAN 2026

Register of Notarles at Sr No...ﬁz;

/ ;

’* qgo (UMAR '
NOTARY PUBLIC KOTKAPURA

18 JAN 2026
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PUNJAB POLLUTION CONTROL BOARD

No. SEE(HQ-2)/2021/ _6_':\_ Dated: ﬁal!ﬂ:” 1)

OFFICE ORDER

Enforcement of

Subject: Mechanism/ Guidelines for Control of Pollution and
Area / Cluster of

Environment Norms at Individual Establishments and the
Restaurants / Hotels/ Motels/ Banquets etc.

'ble NGT dated 20.12.2019 in the
ciety Vs. Union of India & Ors.,

‘Mechanism/ Guidelines

in pursuance of the directions issued by Hon
matter of O.A. No. 400/2017 titled as Westend Green SO

Central Pollution Control Board (CPCB) has finalized and forwarded
orms at Individual

ets etc.’ CPCB

for Control of Pollution and Enforcement of Environment N

Establishments and the Area / Cluster of Restaurants / Hotels/ Motels/ Banqu

has advised the State Board to adopt the mechanism / guidelines with necessary

modification but without diluting its essence and furnish status report about compliance to
"\- . *

i

CPCB within time bound manner.

As the above guidelines / mechanism involves compliances from various

stake holder departments, the matter was taken up by the State Gowt. fof";‘i;?;.eeking

suggestions from various stake holders. After seeking comments/ suggestions,
\t. vide letter no. DECC/2021/662 dated 05.01.2021 has directed the Punjab

rd to finalize and adopt the guidelines with modification and furnish

comments/
the State Go
pollution Control Boa

status report about compliance to CPCB.

Accordingly, the mechanism / guidelines for Control of Pollution and

f Environment Norms at Individual Establishments and the area / cluster of

Enforcement O
otels/ Banquets etc. has been finalized and issued for compliance by

Restaurants / Hotels/ M

all the stake holders including the respective establishments and the concerned

departments as per Annexure-A.

All the establishments shall implement the mechanism / guidelines in true

letter and spirit, within a period of six months from the date of issue of this office order.

envirohment Engineers of the Regional Offices of the Board shall forward the copies of

these guidelines to the respective establishments and stake holder departments for

" information suppl-emﬂei “t-he RTI Acf-zo_as

Name nf Public Au'ho rt g
PPrA

T o

LS  — - —
=1 1

PA-2

13
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compliance. Till the compliance of the above guidelines, consent to operate under the

Water Act, 1974 and Air Act, 1981 to such establishments shall be given for a limited period

of six months with condition for the compliance of the guidelines.

This order will come into force with immediate effect, C
DA/- As Above. | —
(Prof. S.S. Marwaha)
Chairman
Endst. No. SEE(HQ-z)/zou’ & 449 -22 - Dated _02{ 02|20

A copy of the above is forwarded to the following there kind information

please:
1. The Principal Secretary to Government of Punjab, Department of Science,

& Environment, Chandigarh.
2. The Principal Secretary to Government of Punjab, Department of Housing and Urban

Development, Chandigarh.

Technology

3. The Principal Secretary to Government of Punjab, Department of Local Government,
Chandigarh.
4. The Principal Secretary to Government of Punjab, Department of Industries and

Commerce, Chandigarh. ,
DA/- As Above. W‘%V
C\ylembe Secretary

Endst. No. SEE(HQ-2)/2021] 2423 —3Yy Dated _02}02| 207y
A copy of the above is forwarded to the following there kind information please:

The Director, Department of Housing and Urban Development, Punjab, Chandigarh.
The Director, Department of Local Govt., Punjab, Chandigarh.
The Regional Director, Central Ground Water Authority, Punjab, Chandigarh.

The Director, Punjab Water Regulation Development Authority, Punjab, Chandigarh.

The Director, Department of Food, Civil Supplies and Consumer Affairs, Punjab,

Chandigarh.
The Director, Department of Transport, Punjab, Chandigarh.

The Chief Engineer, Public Works Department (B&R), Patiala.

The Director, Department of Home Affairs and Justice, Punjab, Chandigarh.

The Director, Directorate of Environment & Climate Change, Punjab, Chandigarh.

The Director, Department of Industries and Commerce, Punjab, Chandigarh.

The Chief Executive Officer, Punjab Bureau of Investment Promotion, Punjab,

Chandigarh.
12. The State Level Coordinator, Oil Industry, Indian Oil Bhawan, Sector-19, Punjab,

Chandigarh.
DA/- As Above. : \:‘Q‘%
Cylember cretary

14

\
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Endst. No. SEE(HQ-Z)/ZOZi, 243¢ Dated _QHQZP""I

A copy of the above is forwarded to the Member Secretary, Central Pollution

Control Board, Parivesh Bhawan, New Delhi for kind information.

DA/- As Above.
mber Secretary

Endst. No. seemq-z)/zonl 2y ¢ -U% bated_62caf 202/

A copy of the above is forwarded to the following for information and

necessary action:-
1. The Chief. Environmental Engineer, Punjab Pollution Control Board, patiala

/Ludhiana/Jalandhar & Bathinda / HQ/PBIP.
2. The Special Secretary (G & P), Punjab Pollution Control Board, Mohali.

3. The Senior Environmental Engineer, Punjab pollution Control Board, HQ-1/Il, Zonal
Office, Patiala-1/1l, Ludhiana-I/Il, Jalandhar, Amritsar and Bathinda.
ead Office, Patiala.

4. The Senior Scientific Officer, Punjab Pollution Control Board, H

S. The Environmental Engineer, Punjab Pollution Control Board, EPA/Mega/HQ-I/1l/
Regional Office, Patiala / Sangrur / Bathinda / Faridkot / Batala / Jalandhar /
Hoshiarpur / Mohali / Roop Nagar / Amritsar / Fatehgarh Sahib and Ludhiana-
NIV,

6. The Environmental Engineer (Computer), Punjab Pollution Control Board, Patiala for
uploading the office order on the website of the Board.

7. The Administrative officer / Senior Law Officer/Deputy Control (F & A), Punjab
Pollution Control Board, Head Office, Patiala.

8. PS to Chairman / PA to Member Secretary, Punjab Pollution Control Board, Patiala.

DA/- As Above.
mber Secretary

Endst. No. SEE(HQ-Z)/ZOZIJ_M Dated :_° H 0‘)—')0')—\

A copy of the above is forwarded to the Deputy Director (PR), Punjab
pollution Control Board, Head Office, Patiala with a request to give wide publicity to this
order of the Board through newspapers/media/various associations for information of all

concerned.

DA/' As mve-
Member Sexre
64

— - s o

” information supplied unde. the fﬁfo Y
[ Signature of the PIC JAp/0 “%* ~
| | L

Name of the P10 //}P/O ! —3. r ! g . :
Norn nf Public Authdhty T
Itec o l

—_ 12/117[;@_(‘
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Annexure-A

d Enforcement of Environment

f Pollution an
urants / Hotels/

d the Area / Cluster of Resta

Motels/ Banquets etc.

1.
11

a)

(i)

(i1)

(i)

(iv)

b)

(i

Water Pollution
Efffuent Treatment Plant
nt plants (ETPs/STPs) for the

The establishment shall provide effluent/sewage treatme
treatment of entire waste water generated from kitchen, laundry and domestic sewage,

subject to following:

The eetablishme.nts having their outlets connected with city sewage system having terminal
STP(s) and having due written permission from the concerned local body and competent
authority shall provide the necessary treatment arrangements as prescribed by MOEF&CC
vide notification no. GSR/794(E) dated 04.11.2009 and PPCB office order no. SEE(HQ-

1)/F.244/2011/271 dated 10.10.2011.
The establishments which are not connected to city STPs, shall provide captive ETPs/STPs
for treatment of effluent generated from their premises and make necessary arrangements
for the reuse of treated effluents including disposal onto land for plantation.

The standalone/ seasonal Marriage Palaces shall continue to follow the policy already

circulated by Board vide no. SEE(HQ-2)/2016/26654-64 dated 12.05.2016 and shall provide
atleast a grit removal arrangement with oil & grease trap followed by septic tank of having

adequate design to treat the effluent received.

The bigger establishments / stared hotels with hosting capacity more than 500
persons/guests or the establishments under red category (having rooms 100 and above or
having over all waste water generation @ 100 KLD and more) or the establishments having
in house laundry section and the establishments covered under schedule appended to EIA
notification, 2006 shall provide adequate and appropriate captive ETP irrespective of their

connectivity with the city STPs.
(A) Eateries/ restaurants along roadside having

EP Rules specify effluent discharge norms for
minimum seating capacity of 36 numbers & (B) Hotels. Details of same are as given below:

Eateries/ restaurants along roadside having minimum seating capacity of 36 numbers.

A restaurant with minimum seating capacity of 36 shall install ETP and treated effluent water
tal Standard notified by the MoEF&CC

from ETP installed should meet existing Environmen
vide GSR 794(E) dated 04.11.2009 and reproduced as under. The standard may be made

stringent by concerned SPCB/PCC.

Parameters | Effluent Standards(Limiting concentration in mg/I except pH)
On land for irrigation

Inland surface water
pH 5.5-9.0 5.5-9.0
BOD3days, 27°C | 100 ;gg_—
Total Suspended | 10 —_— = | ——
Solids be iolnformation supp|iedAur|Ader‘tl'=e RTI A___:J '
Oil & Grease 1 Snature of e PICTHPIO | i- ok 10
e 010 JAPI0 |r pobene A
MNar - n "ublic Autherity EPCR '
—— = 3
e 1 efn]obsC _\"/
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(i)

g)

h)
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Effiuent discharge NOMS for hotels
e
Hotel Type Parameters Effluent  Standards (Limiting
concentration in m | (except pH
Inland surface | On land for
water | Irrigation
m m .t ‘“st 20 pH 5.5'9.0 5-5‘9:0
Bedrooms
BOD gy, 270¢ 30 100
S
TSS 50 100
Oil & Grease 10 I
Phosphate 1 -
b;‘mfe' with less than 20 | pH 5.5-9.0 5.5-9.0 |
rooms oOr a
banquet  hall  with BOD 34ays, 27¢ 100 100
minimum floor area of [ TSS 100 100
100 m2 or a restaurant | Ojl & G
with minimum seating rease 10 i
capadty of 36 Nos.

The establishments shall maximize the reuse of treated sewage in toilet flushing, floor

washing, gardening and other non-potable purposes, wherever possible.
The establishments shall provide water meters at source(s) of water supply record the daily

consumption of water as well as at the inlet and outlet of ETP / STPs. Bigger establishments/

banquets / stared hotels with hosting capacity more than 500 persons / guests shall provide
electromagnetic flow meter at the inlet and outlet of effluent treatment plant to record

actual flows on a daily basis.

The establishments shall install separate energy meters to record the daily energy
consumption of the effluent treatment plant on daily basis prior to completion of the project.
The treated water has to be discharged as per conditions specified by the PPCB.

The establishments shall carry out self monitoring of the effluent being discharged regularly
and shall submit quarterly report to the PPCB. The quality of treated sewage and trade
effiuent shall be analyzed by the establishments as per protocol | frequency prescribed by
PPCB/CPCB. The PPCB officers shall carry out surprise cross-checks to ensure that the

effluent being discharged by the establishment
Provisions/arrangements for utilizing treated wastewater for gardening and non-potable uses

need to be done in case of all such units (smaller & bigger).
to make necessary arrangements for collection, treatment

The local authorities shall ensure

and reuse of waste water generated from those establishments, which falls under their
jurisdiction. In case of city sewage treatment plants, the concerned local body/ municipal
authority In association with Department of Soll Conservation shall prepare and implement
treated water reutilization scheme for various purposes such as hortiqultural / gardening /
non potable purposes.
(Responsible authority for imp

‘' |nformation supplied und:
Signature of the Pit* /4710 w‘

sy Nl —
o [ Bibrnggeod &

o+ f public Autherity PPCR
" Naten 1&[; Ll&@«(
T

lementation: PPCB/Deptt. of Local Govt.)
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Name ¢
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1.2 Groundwater extraction

2)

b)

d)

591

from Punjab Water Regulation and

The establishments shall obtain necessary permissions
GWA) for extraction of

Development Authority (PWRDA)/ Central Groundwater Authority (C

groundwater.
PPCB shall grant NOC/ consent to such establishments with condition to obtain necessary

dearance for abstraction of groundwater from concerned authorities. PPCB Is at liberty to
take action against the defaulting units which falled to obtain the necessary permission from
the concerned Department.

Groundwater extraction pits/points should have
of water extraction and the same shall be within the limit/quantity approve

concerned Authority.
(Responsible authority for implementation: PWRDA/CGWA)

required meters for recording ﬂow/quang‘ty
e

Water conservation measures

The establishments shall maximize the reuse of treated water for non-potable

purpose/gardening, etc.
All the establishments shall fumish quarterly reports to the PPCB showing quantity of water

consumption (month-wise) and quality of treated water.

Rain water harvesting systems shall be installed by all establishments in consultation with

the PWRDA/CGWA. Bigger hotels/halls need to make arrangements for both roof-top and

ground-based harvesting of rain water. In case roof-top harvesting is not possible/viable, the
ty of less than 500 persons/guests shall then go

smaller halls/venues having hosting capaci
for ground-basedlartiﬁcial storage systems, storage tanks and other similar arrangements.
Along with bigger hotels, all the establishments shall need to use efficient fixtures such as

low flow shower heads, bath, sink faucet aerators, low flow toilets.
(Responsible authority for implementation: PWRDA/CGWA)

Air Pollution
Gensets and fuel

The establishments shall
etc. with preference to cleaner fuels.

The establishments shall properly channelize the fu
cooking & kitchen operations by providing proper

exhaust system and emissions.
ts having necessary Type Approval for emi

Only Gense

agencies to be installed at the premises.

The establishments shall provide stack for the emissions from the generator as well as
acoustic enclosure for Gensets as per the specified norms

use approved fuel such as LPG, PNG, Charcoal for tandoor, boiler,

gitive emissions including emissions from
ducting / hood arrangement and proper

ssions/ Noise level from the concerned

Energy Conservation Measures
Application of solar energy In various areas such as illumination, water heating shall be
promoted. oron saned e o R
Signath'l‘ ~t . A" """ v -v--':---- o, —
‘—’G——» C« ;/‘:’O b -E%".#"_.._ —
Name r NV 'o l , . ' e
e o it Ao e Blpromyed Kinglo,
o m et PPCR
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[ L

18



b)

d)

592

Use of inverters instead of Diesel Generator Sets shall be encouraged.

Use of LED bulbs shall be adopted.
(Responsible authority for Implementation: PPCB)

Consent to establish and Consent to operate

The establishments shall obtain Consent to Establish (NOC) beforeAcommencement of the
construction activities and Consent to Operate (CTO) before starting operation of the Units

(individual establishments and the area/ cluster of restaurants/ hotels/ motels/ banquets
1974 and Air (Prevention

etc.) under the Water (Prevention and Control of Pollution) Act,
and Control of Pollution) Act, 1981.
tal compensation for damaging the

Thg defaulting units shall be liable for paying environmen
environment considering their operations despite being non-compliant.
The PPCB shall workout and assess the amount of environmental compensation in-line with

the mechanism for charging environmental compensation as evolved by the CPCB/ State

Govt. from time to time.
(Responsible authority for implementation: PPCB)

Solid Waste Management
The establishments shall properly handle, manage and dispose the solid waste generated
and comply with the provisions of the Solid Waste Management Rules, 2016.

As per dause 3 (8) of the Solid Waste Management Rules, 2016, marriage halls generating
waste of more than 100 kg/day fall under the category of 'Bulk Waste Generator’ and
should ensure compliance with the provisions of the Rules, and in specific the following:

4(1)(d) Store horticulture waste and garden waste generated from such premises
separately in within the own premises and

4(2) No waste generator shall throw, bum or burry the solid waste generated by him, on
streets, open public spaces outside his premises or in the drain or water bodies.

4(8) All hotels and restaurants shall, within one year from the date of notification of these
rules and in partnership with the local body ensure segregation of waste at sources as
prescribed in these rules, facilitate collection of segregated waste in separate streams,
handover recyclable material to either the authorized waste pickers or the authorized
recyders. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste
shall be given to the waste collectors or agency as directed by the Local body.

The establishments shall ensure that food waste shall be kept in segregated form at source
through any other scientific

and shall be treated/ processed In organic waste convertor or
way allowed under the SWM Rules, 2016 and the treated compost / by product shall be used

as manure or for other useful purposes.
The establishments shall ensure that the hazardous waste (used oil, used batteries)
generated in the premises are collected property and disposed only to authorized recyclers

registered with MOEF&CC/CPCB and valid operating license of PPCB.
i Information sJEp.I_le&Lnder the RTH'\:«, 2008 .—W/(
e¥f t
e W0 0] Hhal
Weme of the P10 ] 570 © T
‘- Neme - “ublic Autm;rlty 2
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The establishments shall ensure that there Is no usage of single use plastlc-thermocol
plates, glasses

@) disposable items such as water bottles/water pouches/water cups/cups;
forks, spoons, straw etc. and single use decorating materials made of plastlc-thermocol or
any other non-biodegradable material on Its premises.
n The concerned local authorities shall make necessary arrangement for collection and

processing of waste from these units in accordance with provisions of SWM Rules.
ation of waste at

g) The BWG will be responsible to make necessary arrangements for segreg of
source, segregated collection & transportation, specific processing and safe disposal
waste from these units in accordance with provisions of SWM Rules.
| Govt. for the handling

h) The guidelines of the concerned departments | Department of Loca |
and management of solid waste shall also remain applicable as issued from time to time.

(Responsible authority for implementation: Deptt. of Local Govt/ PPCB)

5. Noise Pollution

a) The establishments shall obtain permission from designated authorities as per
Noise Pollution (Regulation & Control) Rules, 2000.

b) The establishments shall comply with provision of Noise Rules speci
of the Noise Rules.

¢) DI Sey, if used should be operated within the premises till 10 PM only. No loudspeakers and
bands should be permitted beyond 10 PM.

d) DG.sets shall comply with the provisions of Noise Pollution control limits.

e) Use of only green crackers to be permitted upto 10 PM as per Hon'ble Supreme Court

Guidelines.
f)  The guidelines issued by District Administration / Police Authorities concemned departments /
for abatement and control of noise pollution shall also remain applicable.

(Responsible authority for implementation: Transport Deptt., PPCB & Police Authorities)

provisions of

fically Rule 5 and Rule 6

6. Infrastructure jssues & Other Requirements

6.1 Infrastructure requirement
The establishments come up in a cluster leadi
induding traffic management, parking as well
following to be complied with:

ng to severe stress on basic infrastructure
as pose a fire hazard etc. Accordingly the

(i) Parking fadlities

Adequate Infrastructure arrangements may be made w.r.t parking-in the area by Local
Authorities. The parking capacity to be in line with the hosting capacity of such units

In areas where public parking is not commonly possible, banqueting area may be restricted

and provision for parking to be made within the units’ premises Alternativel i
. y, the units ma
outsource parking to authorized parking lots subject to satisfaction of traffic authoritles).l

Valet parking facilities may be provided In such areas.

e ety

i Information supplied—\:;ide. the RTI A, 2@U 5
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(i) Traffic movement

(i) Fire safety

(iv) Building Plan

(v) Green Belt

/
- 594

t of Housing and Urban Development

Minimum pqddng norms as notified by Departmen
through notification no. 12/8/2012-5Hgll /4610 dated 11.08.2017 shall be applicable, as
amended from time to time.

sing & Urban Development /

(Responsible authority for implementation: Department of Hou
Department of Local Gowvt.)

ent of vehicles.

hall not be allowed |
ffic crawls due to na

n areas not

The local authorities shall ensure adequate space for movem
rrowing

The use of horse drawn carriages during Barat Processions S
having adequate space for movement of vehicles to avoid the tra
of the Right of Way(ROW). .
Th_e use of _DG sets kept on trucks/trollies during the Barat Processions also causes air and
noise pollution, apart from creating traffic congestion; hence, the use of DG sets during such
processions needs to be prohibited in not having adequate space for movement of vehicles.

| authorities.

The establishments shall obtain prior permission for such processions from loca
Min. approach road norms as notified by Department of Housing and Urban De\{elopment
through notification no. 12/8/2012-5Hgll /4610 dated 11.08.2017 shall be applicable, a3

amended from time to time.
(Responsible authority for implementation: Departm
Department of Local Govt.)

ent of Housing & Urban Development/

rrangements fo

The establishments shall make adequate a
nt agencies.

certificate from the respective State Governme!
The establishments shall take permission from the local authori
ith the facilities provided within the uni

such units; which is to be
facilities of the area. Local Authort

the common infrastructure
nits before granting necessary permissions
be shifted out

re facilities. for existing u
ese facilities req uch units may
w units

vired for existing units, S

in
to be considered based on the

not possible to provide th
of the area. Fresh approval to ne
fadlities.

(Responsible authority for implementation: Department of Ho
Department of Local Govt.)

s from concerned authorities. Local

The establishments shall approve their building plan
n compliance with approved building

Authorities shall ensure that these units are operating i
plans and without any parking & traffic issues.
rtment of Housing & Urban Development /

(Responsible authority for implementation: Depa
Department of Local Gowvt.)

s shall develop green belt on its premises and shall furnish the green

Bigger units/star hotel
belt development plan while applying for consent to operate.
Information supplieg—uddr. t“hne' m

S . - —
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r fire safety and obtain fire safety
ities for the hosting capacity of
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adequacy of these

using & Urban Development /
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596 PA-3
R

B POLLUTION CONTROL BOARD VAT

power House Road, Bathinda \\?/ ‘!:,s;sﬁFﬁgE&

— == PUNJA

I
wwo@d ‘onal Office, Strect No. 12,

L _\w/
Da ted_ﬂlg/ 20 0~

No 4E Registered

To
M/s Shahi Haveli,

Kotkapura Road,
Tehsil & District Faridkot.

Subject: - Show cause notice for violation of the provi
(Prevention & Control of pollution) Act, 1974 &A

Control of Pollution) Act, 1981.

sions of Water
ir (Prevention &

it is mandatory on the part of the project proponent (0 obtain

Whereas,
u/s 25/26 of the Water Act,

onsent to establish/operate of the Board as required
effluents / emissions.

f the project proponent to
on control

the ¢
1974 and u/s 21 of the Air Act, 1981 for discharge of

And whereas, it is mandatory on the part 0

provide adequate and appropriate wastewater treatment facilities / air polluti
hin the standards laid down by the

device(s) so as to contain the various pollutants wit

Board in the effluent / emissions discharged by it.
And whereas, the hotel-cum-banquet hall has been established without

obtaining ‘consent to establish'(NOC) of the Board under the provisions of the Water

Act, 1974 & Air Act, 1981.
And whereas, th

Board on 23.01.2025 and it was observed that: - _
-.cum-banquet hall and was in operation with three number

g room capacity of 16 number

e hotel-cum-banquet hall was visited by officer of the

1. The project is @ hotel
restaurants including hard bar and shahi dhaba havin

rooms.
2. The project proponent has provided oil &
wasle water being generated from kitchen section and the entire effluent of the

project is discharged into the STP of M/s Farid Enclave colony as the project is

located within the colony.
KVA & 62.5 KVA installed, both are equipped with

3. 2 no. of DG sets of capacity 125
canopy but the DG set of 62.5 KVA installed with inadequate stack height.

4. No in house management of the 50

grease chamber for the treatment of the

lid Waste in compliance to the Solid Waste

Management Rules 2016.
And whereas, the

Water Act, 1974 & Air Act, 1981,
And whereas, the matter has been considered and

project proponent is violating the provisions of the

decided to afford an

opportunity of personal hearing to the project pr opomat-betore initiating further action
* Infdrmation supplied under the RTI Ac -
; _ 1 Act, 2005

under the provisions of the Water Act, 1974 & RgAstu R the PIC T

As such, you are, hereby, af = ‘Qmﬂn%‘ﬁ()
person before the Senior Environmental reer, Zonal Office B
afi72an Tobi Authority




office at Power House Road, Street No. 19, Zathlnda on 17.03.2025 at 12:00

/ noon to explain your position, failling which, it will be presumed that the project
proponent has nothing to say in the matter and further action as deemed fit will be

initiated as per the provisions of the sald Acts without any further notice / opportunity.

V;

¢ Envirofimental Engineer (ZB)
For Senior Environmental Engineer

Endst. No. ___ 16 Dated _07/3/ v X

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Faridkot for information and necessary action.

He is requested to intimate the project proponent regarding date, time & venue of the
hearing well before the date of hearing. '

~ 425
06\03'\7;’

. Environmental Engineer (ZB)
For Senior Environmental Engineer

information suppliec unde. thie RTI Ac. 2085

Signature of tre PiO /AP | —
L b
R |
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Na'me of the nIO /A‘P’O T
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PA-4

—==. PUNJAB POLLUTION CONTROL BOARD VAT
vtz Zonal Office, Street No. 12, Power House Road, Bathindn \\\;?/: ) Ll,-",!“EE
i Enwvironment

No.__ [ 2 &7 Registered Dated 032%2)03&'—

M/s Shahi Havell,
Katkapura Road,
Tenhsil & District Faridkot. .
o M/s Shahi Havell,

~Subject: Proceedings of the personal hearing given t A
Kotkapura Road, Tehsil & District Faridkot for violation of the

provisions of Water Act, 1974 & Air Act, 1981, by the Senior
Environmental Engineer (B) of the Board on 17.03,2025.

The following were present:
From Board's side:
Er. Ruby Sidhu, EE, ZO, Bathinda
From hotel-cum-banquet hall side:
Sh. Parveen Sachar, Representative
It was brought out that the hotel-cum-banquet hall has been established without
obtaining ‘consent to establish'(NOC) of the Board under the provisions of the Water Act, 1974

& Air Act, 1981.
The hotel-cum-banquet hall was visited by officer of the Board on 23.01.2025

and it was observed that: -

1. The project is a hotel-cum-banquet hall and was in operation with three number
restaurants including hard bar and shahi dhaba having room capacity of 16 number
rooms.

2. The project proponent has provided oil & grease chamber for the treatment of the waste
water being generated from kitchen section and the entire effluent of the project is
discharged into the STP of M/s Farid Enclave colony as the project is located within the
colony.

Two no. of DG sets of capacity 125 KVA & 62.5 KVA installed, both are equipped with

canopy but the DG set of 62.5 KVA installed with inadequate stack height.
ent of the Solid Waste in compliance to the Solid Waste

-

4. No in house managem
Management Rules 2016.
chow cause notice for violation of the provisions of Water Act, 1974 & Air Act,

1981 has been issued to the hotel-cum-banquet hall alongwith an opportunity of personal

hearing before the Senior Environmental Engineer (B) of the Board on 17.03.2025.
During hearing, the representative of the hotel-cum-banquet hall attended the

hearing and submitted written reply, which has been taken on record. He further requested for

some time to apply for obtaining consents to operate under Water Act, 1974 & Air Act, 1981.
After hearing, the prop. of the hotel-cum-banquet hall and the officer of the

Board, the Senior Environmental Engineer of the Board decided that:-

1. The project proponent shall ensure to provide adequate treatment for the effluent

generated from the project alongwith adequate disposal arrangements, within 7 days.

formation supplied under the RTI Act, 2005

vature of the PIO ‘4’1‘ :
*¢ the PIO Clbiﬂ-"‘dul _
' Punlic Authority | e @A; ‘‘ o G d with Camscann
= 7w ﬁ_(l A
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. The project proponent shall provide compost pils for management of solid waste in
compliance to the Solid Waste Management Rules, 2016, within 15 days.

. The project proponent shall ensure to comply with guidelines for control of pollution &
enforcement of cnvironmental norms issued by the Board vide its office order no. SEE(HQ-
2)/2021/64 dated 02.02.2021 in true letter & spirit,

. The project proponent shall apply for obtaining consents to operate of the Board under the
provisions of the Water Act, 1974 & Air Act, 1981, within 15 days after ensuring compliance

of decision no. 1 to 3 above.
Environmental Engineer, Regional Office, Faridkot shall visit the hotel-cum-banquet hall,
verify the compliance at site and process the consent applications to be applied by th%,

project proponent under Water Act, 1974 & Air Act, 1981, on merits.
You are requested to ensure the compliance of the .above decisions of the

personal hearing. 5/
:? e

Environmental Engineer (ZB)
For Senior Environmental Engineer

Endst. No. 10 q0 ’ Dated 0345 Zé’)r

. A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollutupn Control Board, Regional Office, Faridkot for information an equested to ensure the
compliance of decision of hearing within stipulated period.

o4l

S) o

¥
¢ Environmental Engineer (2B)
For Senior Environmental Engineer

——
A i t, 2005 \
formation supplied under the RTLA J
~ature of the PIO \ w | |
\ame of the P1O o ool _JK
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Regional Office, Ferozepur Road, Near Grain Market, Faridkot
Email:ppcbfdk@yahoo.com

e s
o
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No.672 Date-01.12.2025 i
OTARY o
To, ' Q‘ '3‘0;\.
: > o
Executive Officer, ro A
Municipal Council, Faridkot. \r.: SN
EYN Q
S

Reference: Regarding your letter No.3680 dated 27.11.25.
Sir, I

Under the abovesaid subject and reference, it is to be
informed to you that Jagjit Singh Sidhu son of Sukhdev Singh,
resident of Faridkot, in Para no.04 to 06 of the application, it is
informed to you that after being recruited on contract basis on
date-07.10.2014, the Fire Branch Faridkot was operationalized in
a communication manner, till date, no fire clearance certificate
has been obtained by Hotel Shahi Haveli. That from date-
07.10.2014 to today’s date-30.11.25, offline and online records
have also been read and seen but no certificate of any kind has
been issued. That the Fire certificate from the fire department, is
to be applied by the firm at its own level and only after that the
certificate is issued by the department after visiting the firm, so no
certificate has been issued to the abovesaid firm. The report is

submitted for further action.

Sd/-Fire Officer

Fire Station, Faridkot

CERTIFIED TO BE TRUE TRANSLATION |
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| ADVOCATE . piUETRANSLATED VERSION 7
- ‘ S o aRODIKUMAR ‘
Thiie TS CIHENE 08 CHiCend 0 Wiy, ‘ BLIC KOTKAPURA /9 /) [2
Register of Notaries at St No..ed.0 (t ' W ’;’;o&"\g:;;f?mﬁa" Regd. No.3114 CN / 2

ol R [ g AN 2078

NOTARY PUBLIC KOTKAPURA



Ao 601
o IS FOE WERS, Adofed e

319 AAs, diac

fr WA vige 2005 & gOET AE!
geg. vy U39S 3680 3t 27/11/25 e e 23

@L@ﬁﬁﬁ@mmw;ﬂaéﬂsﬁaéﬁ
mﬁawmmmﬁweﬁmeﬁméﬂwa
ou 3 06 sawﬁrﬁemwn@aﬁfm’romwzomaéaa
Qﬁﬁ%ﬂé&@ma@awa@eﬂeeﬁsﬂmmw%
eudz vie ,wmmmeﬁaaaa@ammﬁaz
m?fi;nrﬁmﬂﬁrs"ror/w/zomé‘#én‘fﬁ?aﬁd30/11/25
S iz FE W3 WeTTs fgargs & T & Sfmr famir g A
W,aawéﬁnméﬁuajwﬂmjeﬂ@n@uﬁsﬁ
ﬁméﬁ@mm@uﬁsmwﬁﬁéﬁ%mé
25 & RIdifede Aot &9t Sfewn folge wWeBS FIeE € AEG

fég 07 I 7
6\C Eﬁ%&ﬂ)ﬁ/

ofog AeHS, Soreaci |



